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REVENUE DEPARMENT
Notification

Ladakh, the 20" of September, 2023

S.0. 78 .— In exercise of the powers conferred by sub-section (1) of section 44 of the Right to Fair
Compensation and Transparency in Land Acquisition, Rehabilitation and Resettlement Act, 2013 (Act No. 30 of
2013) and in supersession of all previous notifications issued in this regard, the Administration of Union territory of
Ladakh hereby appoints the Administrative Secretary, General Administration Department, Union territory of
Ladakh, as the Commissioner for Rehabilitation and Resettlement for the Union territory of Ladakh under the said
Act.

By Order of the Hon'ble Lieutenant Governor.
igitally signed b
PAWAN [P)A%A;ANngTWALy
KOTWAL %552 2050
(Dr. Pawan Kotwal IAS)
Adpvisor to the HLG/ Administrative Secretary Revenue,

No. D/37/2023 Dated: 20.09.2023

YETINDRA Digitally signed

by YETINDRA
MADHUSU  mapHusupan
DAN MARALKAR

Date: 2023.09.22
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“No legal responsibility is accepted for the contents of publication of advertisements/publications in this part of The
Ladakh Gazette. Persons notifying the advertisements/public notices will remain solely responsible for the legal
consequences and also for any other misrepresentation etc.”
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